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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH AT NEW DELHI, DELHI 

(UNDER SECTION 18 (1) READ WITH SECTION 14 & 15 OF 

NATIONAL GREEN TRIBUNAL ACT, 2010) 

ORIGINAL APPLICATION NO. 677 OF 2024 

IN THE MATTER OF: 

CHANDER PRAKASH  …..APPLICANT 

VERSUS 

HARYANA STATE POLLUTION  

CONTROL BOARD & OTHERS    .…RESPONDENTS 

REPLY TO THE ORIGINAL APPLICATION ON BEHALF OF 

RESPONDENT NO. 10 

MOST RESPECTFULLY SHOWETH: 

Preliminary Submissions: 

1) That in 2022-2023, when the answering respondent was posted at Govt.

Middle School, Village Ahmedpur, District Sirsa, it came to the notice of

the Answering Respondent No. 10 that several trees have dried and their

big stems and branches were falling on the grounds and the same were

causing security threat for the lives of the Students and School Staff.

Further, many such incidents of mishappening were narrowly escaped.

2) That keeping in mind the aforesaid situation, a meeting of school

management was convened to redress the aforesaid issue considering

safety and security of students and school staff and it was decided that

permission to cut such trees may be sought from village panchayat and

other district authorities.
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3) That in furtherance of the aforesaid meeting, a request letter no. SPL-

01/15/03/2023 dated 15/03/2023 was sent to village panchayat narrating 

the security and safety threat faced by the students and school staff. 

Thereafter, Village Panchayat passed a resolution -Letter No. 20 dated 

29/03/2023 supporting the cause of school administration in the larger 

interest of students and school staff. This proposal was then sent to Block 

Development and Panchayat Officer (BDPO) by Village Panchayat for 

taking further action. Copy of letters dated 15/03/2023 and 29/03/2023 

annexed as Annexure A-1 (colly). 

 

4) That the BDPO forwarded the aforesaid resolution of village Panchayat 

to Haryana Forest Development Corporation vide reference letter no. 25 

dated 07.04.2023 for taking requisite action. Thereafter, the school 

administration sent a letter vide letter no. 13 dated 17.04.2023 seeking 

guidance from Block Education Officer (BEO), Sirsa, who was also 

briefed about earlier communications/requests made to gram panchayat 

and BDPO. Copy of letters dated 07.04.2023 and 17.04.2023 annexed as 

Annexure A-2(colly). 

 

5) That Block Education Officer, Sirsa further wrote a letter vide letter no. 

G-1-23/671 dated 17.04.2023 to District Elementary Education Officer 

(DEEO), Sirsa, whereby the BEO sought guidance to proceed with the 

issue of dry and old trees in the school.  

 

6) That the DEEO then forwarded the aforesaid request vide letter dated 22-

09-2023 to General Manager, Haryana Forest Development Corporation 

(HFDC), Sirsa for taking further action in accordance with rules and law. 

Copy of letter dated 22-09-2023 is annexed as Annexure A3. 
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7)  That the General Manager, HFDC, wrote back to DEEO, Sirsa with 

detailed proposal and the work was to be confirmed by DEEO, Sirsa after 

considering government department approved price rates vide letter no. 

1009 of 27.09.2023. A total of 73 dry and old trees were marked by 

officials of HFDC as approved by DEEO. Copy of proposal letter dated 

27.09.2023 is annexed as Annexure A4. 

 

8) That DEEO Sirsa thereafter confirmed the proposal sent by GM, HFDC 

in view of safety and security concerns. Thereafter GM, HFDC had cut 

29 Trees and in the meanwhile the Applicant with his supporters reached 

the school and further cutting of trees were stopped in the meanwhile. It 

is respectfully submitted that role of head mistress/answering respondent 

is limited to submitting a request to concerned authorities in view of 

safety and security concerns and apart from the same, the answering 

respondent has absolutely no role to play is marking and cutting of trees.   

 

9) That it is a matter of record that there is no commercial sale or private 

utilisation as observed by the District Development and Panchayat 

Officer, Sirsa in his enquiry and as such there is no personal gain of any 

individual out of the same.   

 

 

10) That further, the compensatory plantation was also done with the help 

of public-spirited persons of the village and school staffs etc. it is relevant 

to mention here that more than hundred tree plants were sown on school 

land and the same would be proved if an inspection is carried out at the 

school premises.  
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Para-wise Reply: 

1) That contents of para I are matter of record. It is submitted that the 

application filed by the applicant is totally based on false and 

fabricated facts with an intention to harass the respondents and is not 

entitled to get any relief from this Hon’ble Tribunal.  

 

2) That contents of Para No. II are denied for want of knowledge. 

 

3) That contents of para no. III are matter of record and need no reply. 

 

4) That contents of para IV are replied as: 

a. The contents of para A are concerning Gram Panchayat and as 

such the same are not related to the Respondent no. 10. Hence 

needs no reply. 

b. That contents of para B are concerning the previous paragraph 

and as such the same are not concerning the answering 

respondent. Further, the valuation is also denied for want of 

knowledge.   

 

c. That the contents para C are denied as false. It is denied that 73 

trees were cut down, however, the cutting of only 29 is admitted 

and the same were cut down by the government department 

Haryana Forest Development Corporation (HFDC) in 

pursuance of an agreement between District Elementary School 

Officer (DEEO) and HFDC and the role of Respondent no. 10 

is limited to the extent of requesting the DEEO to take action 

on the issue of safety and security of students and school staff 
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because many trees were bending and their branches were 

falling in the school premises and the same were not only 

causing huge inconvenience but security threats as well.  

 

d. That the contents of para D are denied being false and incorrect. 

It is denied that there was premeditation in cutting trees rather 

the same was due to security concerns only.   

 

e. That the contents of para E are in respect of filing of complaint 

by the applicant and the same is matter of record and does not 

warrant any reply. It is however submitted that the contents of 

complaints are false and fabricated. 

 

f. That the contents of para F are denied as being false, as the 

applicant had made no objection during the whole proceeding 

was happening rather with vested interest and as an after-

thought has filed some representation and this application.  

 

g. That the contents of para G are not related to answering 

Respondent and hence needs no reply.  

 

 

h. That the contents of para H concerning the proceedings by the 

DDPO is a matter of record and need no reply.   

 

i. That the contents of para I are matter of record and warrants no 

reply from answering respondent.  
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j. That the contents of para J are matter of record. The contents of 

para under reply rather proves the innocence of the answering 

respondent, who has merely acted upon the permission granted 

by the superior authorities.   

 

k. That the contents of para K are not related to answering 

Respondent, who cannot admit or deny due to want of 

knowledge.  

 

l. That the contents of para L are not related to answering 

Respondent hence do not warrant any reply. It is, however 

submitted that the answering respondent is not at fault and has 

followed the directions received from superior officers.  

 

m. That the contents of para M are only admitted to the fact that an 

order was passed by DDPO but no gross violation and illegality 

was found rather observed that both being government 

department no undue harm has been done to anybody.  

 

 

n. That contents of para N are matter of a record and does not 

warrant any reply. 

 

o. That contents of para O are matter false. The applicant has filed 

this petition with vested interest and there is no loss caused to 

public exchequer.  

 

5) That contents of Para V replied as follows: 
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a) That the contents of ground a are denied in its entirety as the 

Respondent no. 10 had not connived with anyone rather had 

only fulfilled her duty by pointing at the problem of general-

public safety at large.  

 

b) That the contents of ground b are denied as no felled tree had 

been cut down for any illegal gains and it was a rate decided by 

one department of government of Haryana.  

 

c) That in respect of the contents of ground c, it is submitted that 

there is no violation as alleged in para under reply.  

 

d) That the contents of ground d are denied, it is submitted that 

there is no violation as alleged in para under reply. Because 

overall density of the area and school compound is not harmed 

to that extent that it will lead to soil erosion and depletion of 

ground water level. 

 

e) That the contents of ground e are denied for want of knowledge.  

 

f) That the contents of ground f are denied as no personal gain 

have accrued to anyone; be it the school administration or the 

village panchayat. The felling of trees was pursuant to an 

agreement between two departments of government of Haryana 

and proceeds of which are meant for government only and not 

to any individual person.  
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g) That the contents of ground g are not related to the answering 

respondent.  

 

h) That the contents of ground h are false as only 29 dry trees were 

felled and that does not amount to hundreds of trees. The 

applicant themselves claim 73 trees were felled or marked; 

therefore, this is a contradictory statement by applicant herein. 

Further as alleged no damage to any water structure or any other 

structure has been caused. As according to applicant himself 

that one enquiry was conducted by DDPO wherein no damage 

to drain water system or any other structure of school premises 

was found.  

 

i) That the contents of ground I are denied as DDPO no where 

recorded any wrong felling of trees rather only observed that 

trees were fell by an agreement between two government 

departments and hence no loss had accrued to government to 

that effect. 

 

j) That the contents of ground j are not related to answering 

respondent hence does not warrant any reply.  

 

k) That the contents of ground k are denied and therefore no 

criminal proceedings and penalty is warranted. 

 

l) That the contents of ground l are denied qua answering 

respondent, as answering respondent had no role in cutting of 

trees. Further, answering respondent had requested higher 
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authorities to action considering safety and security of students 

and school staff.  

 

m) That contents of ground m are false and denied, as nothing on 

that scale has been done by respondents that it could damage 

soil and environment entire area.  

 

n) That the contents of ground n are not related to answering 

respondent. 

o) That the contents of ground o are denied for want of knowledge.  

 

6) That the contents of para VI are matter of record before hon’ble 

Tribunal.  

 

7) That para VII i.e. Prayer be denied in the light of replies stated above 

and the application may be dismissed with exemplary costs.  

PRAYER 

In the light of facts, circumstances and submissions stated 

hereinabove, the answering respondent prays before this Hon’ble 

Tribunal to pass: - 

 

a) An Order thereby dismissing the application u/s 18(1) r/w Sections 14 

& 15 of National Green Tribunal Act, 2010, filed by the applicant 

herein seeking action against Respondent No. 10. 

 

b) The answering respondent i.e. Respondent no. 10 being innocent and 

a scapegoat may be relieved from all charges by this Hon’ble Tribunal. 
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c) Any other relief deemed fit and appropriate may also be granted in

favor of answering Respondent.

       URMILA KUMARI (RESPONDENT NO. 10) 

FILED THROUGH 

AMIT SAHNI & ANKUR 

ADVOCATES 

NETWORK LEGAL SOLUTIONS 

D-17, LOWER GROUND FLOOR,

GREATER KAILASH ENCLAVE-II, 

NEW DELHI-110048 

+91-9212513500, 9625940029

EMAIL:- networklegalsolutions@gmail.com 

DATE:  28-01-2025
PLACE: NEW DELHI 

VERIFICATION 

I, Urmila Kumari W/O Krishan Kumar R/o House No. 163, Village 

Panjuana, Odhan (204), Sirsa, Haryana, 125077, do hereby solemnly verify 

that the contents of Paragraph No. 1 to 10 and Para-wise Reply 1 to 7 are 

true and correct to my knowledge. No part of it is false and nothing 

material has been concealed therein. Verified on 28-01-2025 at New Delhi  
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH AT NEW DELHI, DELHI 

(UNDER SECTION 18 (I) READ WITH SECTION 14 & 15 OF 

NATIONAL GREEN TRIBUNAL ACT, 20 I 0) 

ORIGINAL APPLICATION NO. 677 OF 2024 

IN THE MATTER OF:· 

CHANDER PRAKASH 

VERSUS 

HARYANA STATE POLLUTION 

CONTROL BOARD & OTHERS 

AFFIDAVIT 

... .. APPLICANT 

.. .... RESPONDENTS 

I, URMILA KUMARI, W/0 KRISHAN KUMAR, RIO HOUSE 0 . 163, 

T A ILLAGE PANJUANA, ODHAN (204), SIRSA, HARYANA, do hereby 

· n and solemnly declare as fo llows: 

~
AY. J+ d N O . 1 . . . I 

. , ,. . That I am Respon ent o. I m t 1e accompany mg ongma 

-~ R~Ag. 
1.' : [~ 1~6-9 * pplication before this Hon'ble Tribunal and duly conversant with the 

re.i . ,r:.,11 

G) Period 2e1O012O;~ ! , _,. a cts of the case and therefore competent to swear the present 

() 
lo 2"//0G/2'J£fJ/. 'i, ffid . 

I / ~ ... ~ a 1 av1t. 

:,~)': Q:\ ~ 2. That I have read and understood the contents of the accompanying 

·. ' . ...,;,.. Reply to Original Application which has been dra~ed by my advocate 

on my instructions and above-mentioned facts and replies are true to 

my knowledge and nothing has been concealed therein. 

3. That I have not fil ed any other reply seeking similar relliet{s) earlier 

either before this I lon ' ble Tribunal or before any other court of 

law/Tribunal. 
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Annexure: A-1 (Colly)
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Annexure: A-2 (Colly)
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Annexure: A-3
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Annexure: A-4
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AG~EMENT 
Agreement between Govt. Middle School,Ahmadgur,,I::)istrict Elementary Education Officer, · SJrsa Aridi'" \ General Manager, Haryana Forest Devel'op'meritif,~9.[:poration~\,~(ha ( on behalf of the Forest Corporati~n). We agree to sell trees (Plants) standing in oud'i!'.ii&!-situated 0 b\lt. Middle School, Ahmadpur, on the 

·S;N 
o. 

1 

2 

3 

4 

fellowing rates fixed by the Corporation, which is shown against each class as udder:­
(Gree1fFrees) 

Species 

Sh1sham 

Misc. 

AUanthus, 
Jaal;i:ieµs, .Frc1Sh, ·•··. 

Alstonia, 
C/Samia 

Euc. 

Girth 
tl~ss 
Cms. 

V 
IV 
Ill 

Total 

IV 
Ill 

IIA 

IV 

Ill ' 

IIA 

Total 

Nos,of -~ · Trees 
(Nos). 

1 

· Vlll\'li'n'e· · · 
, ••:~et = trees 

.IM31 
0.06 

1 0.14 
1 0.57 

2 0.14 
1 0.57 

1.13 

0,57 

1 1,13 

3 

IQ!iJ 
Voiume 

(M3) 

0.06 
0.14 
0.57 

4.73 

0.28 
0.57 
1.13 
1.98 

1.13 

1,..84 

Rate.per,· 
Trees {Rs.I 

149 
361 

3790 
757& 

145 
668 

106' 

486 

995 

Total Amount 

149.00 
361.00 

3790.00 
757&.00 
22i06.00 
33984.00 

290.00 
668.00 

13-68.00 
2326.00 

486.00 

995.00 

1587.00 

50-59 6 0.106 ci.50 24.6' 14;76.00 60-69 2 421 S:42.00 t--t-------t---=-7.::.0·.::.7=-9-j,--_::i_+---,----+----+-- .::'.:55:..:7~ _),-...!1114.00 80-89 6 <iAio 4.20 836 5016.00 

1 Shlsham 

90-99 4 1100 4400.00 110-119 8 0.95.0 · 11.40 1986 15888.0Q 130-139 7 2754 19278.00 

1.Go-169 2\ '~too,, s.40 4ss4 910&.oo 

(Dead Ory t r¢es) 
V 1 0.06 
IV 8 0.14 
Ill 1 0.57 

Total 10 

0.06 
1.12 
0.57 

149 

361 
3790 

J,..49.00 
2888.QO 
3790.00 
61,127.¢0 

' 

~.t-- ~;::---j----;-;-- r-;-7-:;:-::;----ir--:--::~D.!.':',,Q~.ry,,~·,r!.!.r~e.e5c;,~u-6~S~%~··,:t,.._____::41_i4~2I11._ · 2 Misc. V 1 0.06 0.06 · · 5:S" · .- 58.00 Total 1 I 0.06 -·--+.:__....::-::::::.:::____j 
1--t------ - t--...:.::.:::::.._L-,_.=, _ _L ____ , ____ -L.__ ~8.00 

O.Drv Trees 65% 37 .70 Ailanthus, I , I -·----I Jaal,Flcus, Frash, 1 
j' 3 Badam Paprl IV ' · 2 0.14 1 ~~0.28 106 21L.00 Alstonla, I C/Samla 

i---i-------f--T.:.:o:::ta::-.1 _ __ , 2 I • ~:~.~ - --21·1- .-00- -D Dty T 65% _ __ .._ ___ ---
,___, ______ ,_ ·-·- - ·-•-.. --___ :_ _ _!!)~--.. - -,-.:. _____ __ _J_,, __ }{?J tl ___ -

• 
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. - ~ '" --- -·-4 Euc, 20-29 0 }~o.o~ · H;,9.Q. __ 29 0.00 - 557.00 70-7<J 1 ~:0,420 A2 557 
110-119 2 'Q.950 , ,~·90 1986 3972.00 

Total 3 
,,,. \:~\:ai· 4529,IJ0 ' 

... ,,\· 
., .. ·• '!,If .• tir:v ,Trees 6:s'¾: 2943.85 

D.Dry Trees·G•,T\ltal ~S¾ 16 lt.i ~;,t.;.f~ ' 404'1: 7557.00 
Green ·&,D.Dry trees G;Total 73 62140 133007 

I Felling will be completed:within ~ period ·of three·nt'onths from the dates of taking possession 
of the trees. In case of agriculture crops standi't1g in the area, period will be extended till the harvesting 
of the crop. 

2 The Seller will not make any alteration·in the boundary of the area where trees are located or 
deface remove ordbHt~~t~;!~ '~'i#te.\it.}~~P,ij\QJlKt~~;:~~s. . . · · · '""'" ... . ' fr'/ :.''~: ~ · •/ ~rt~t? 1

-···' ; 

, j · · Tqe girth . measureniertts, after cheqkj,ng by the Generai Manager/Managing Director will be 
final and no alteration will be made. 

4 The seller will not cut any tree!,. s~plings in the area or lop the branches, leaves etc. of the . " :::: .... 
trees sold. Ifany trees are found to be,d¢<lq¢t~d\from the final payment. 

5 If there is any dispute about any qees during felling; the price of such trees ~ll_be deducted . 
at the tim-e offi~al piiyment ./ , . . 

6 The:trees Will be cut at ground leYel in faicillYJ)tus and other species will be upfooted. 
7 Though every precaution will be·taken while ·. felling the tree. So that felling tree do not damage 

any Electric wire or any structures t:ven then ifthere is any damage due to accidental felling Corporation 
will not bear such damage; · ,. 

8 All Payments above Rs. 20000/- · will be made by cheque issued . by the General Manager/ 
Chief General, Manager/Mai\aging Oirecto:t·ofihe Corporation. 

9 If there:are any disp~tes, such cases,.w(mbe referred to the Conservator of Forests West Circle, 
Hisar in whoseiur.isdiation:th~-area.falls for,arbitratiQn, whos.e decision will be binding on the seller and 
The Corporation. 

10 All legal action will.be,withiil thejurisdiction of District ofSirsa. 
11 Any Discrepancy found during I\IU)ding.over charge of any lot will be rectified' accordingly 

whenever final payment is made by the Corporation. 

Signature of General Manager, 

Haryana Forest Development 
Corporation Ltd., Slrsa 

. Iv\'. ' SrJ, 
Witness No. I ....... &;) .. ~ ............... .. 

Witness No. 2 ... ~~ .......... . 

.. --------
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Felling Register For Other Department 0/o GM,HFOC,Slrsa 
, 

:\lame of Division:- ~ I tr\ ch l 2-1 J·ll ' I /J'fi1 le/ r:rr;;,.i"Lf 1--/ L) I ~~~ -Name of Reach:- ~\v-nJ~ ~ ti-(>-,e>, )1\ ' ' I,,/ ti Jc"rllJ j.f£J1 ?~ ~ 

Marking Date of Girth Signature 
Signature of S.No Species Class Agreement Remarks No Felling (inCM's) Fgd/Forester 
Authority 

1 I C)- H> . 1-j (::b. C. ~6' JD t .~~ b)---I 

2 ~ 9-lti-l--3 ~ fl/6' ]Jf! ,~ 4J ~ 3 '.3 q,.., t)·)...'J ~ / CS- 'J). {3 V" 
V 

~-~: '-1 7-10 -~3 ~ Jl./ 0 !JI/ 1 ,,,- ?iL--
S' Cf--/b-)..3 . .de- Y t 'JZ' ~ ~ 6 '1-16 - t--.3 .Pb- S'8 Ill (I/ (Lll--

! 7 , ( iH 0-)...3. ~ 9.J' 7IJ: v 1-i<--
t 8 8 ,~fr.,-1.-J ~ ' ~5- . ft cf" <½i.,, 

9 q q-\o-l- 3 oh'-~ /IJ 7]J:. f'" u .. ' 10 )-0 1-lb· 2-?, _o1-, ___ 
JI!' 'J]:i: V ~~ 

i 
I 

)) 1-(c·t..j 95' J£ fbv-- ~ 
i 11 ~ 

12 /'J.. - ~ st:J :Jr: - I 

13 I .3 I9- fb •~j -,,b.- qg yr Ir ~ 14 ) <t 9-H, -1--·S ~ .£~ 2]Z, I,,.....,. ~ 15 /.) 1 :-ltrl--J ~ ·- -~l . 12 ~----- --,,("' 
16 JI, ;-/b •}..-3 ~ - ' !3J, .. , IF-Kl' ~ ~ 
17 I? r-lb-t--3 . '~ l)1g/J~r1- . . ES"' :·· :·11Z L,, ...... ~/ 

JC 
., 

_ (!'ft:'.'· . f~Q 'J}f/ 18 - ~ Y' 19 I '1 q~1u -~_j >- ·· Hil" "]qr -:r~ ~ I 20 ;2,-r> 1-1 o- 2. 1 k 11g ~ --~ ~ 
21 JI - Qb.. qi 71Z' ' _____. 
22 )... '2- 1-/ 0 -43 ~ ~.r 1iZ, (y- w 23 i-,.5 1- ?O~J..j ~ ,o ~ r.2.- ~ 
24 J- 9 ,-/ 0 -2,,J 

~ err· -w;: _ ... v ~ 25 2-S' 1-lo·l-'3 - ~ 136 'P~ Q/ ~ 
26 2-C - ~ /60 1l- 11 --27 ')_ 7 - _.J-, l3C '[). f) -----28 ")..5 - ~ NJ' 1/Jf -29 1-9 J>b_, tH' :,.p -30 ~6 -- d,:,-, i'J ,:rz; -31 GI - ~ N~ D fJ -32 31- - ,,}- /30 11 II -33 3.J - ~ fl~ -pr -:14 :J 1/ - ~ -,r- 1lZ: -35 :JS- - ~ 11 1 -pJ'" - ; 36 36 - .ek- 5;'0 -:,;z; .. -37 J 7 - .9k- f,i"e., ]il' -38 :J8 - ~ ' /J 6 'JJ-/l -39 39 - ob--' J1 C> "JJ fl -40 40 '1~ to•'l-3 ~ /90 ']JI) ~ ~ 
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Felling Register For Oth,_o r D~portmont 0/o GM,H FDC,Slrsa 
NamnofDlvlslon:- ,{ \\.,\ J,\1,1 )n f. 'l ) t\ ') 1": ~ -r\.,\ .J.I 1 4~ '.[ -
Name of Rtach:• t\ \\ ~ ~, t-4, v, )1 \t.\..,\ r1\ ~ ~ v.,-1'.' '-I 'J t .>-\~ 'J-'J 

Girth Signature 
Signature of 

S.No 
Markin& Date of 

Species Class Agreement Remarks No Foiling (In CM's) Fgd/Forester 
Authority 

1 '11 - [Je>J /JS J) fJ ---2 /,,f~ q - \l, · 'L-.'.J ~ l( G- 11 0 ?Jr ()./.,-- w 
3 41 -- Sh,i;-q MA 8S w --4 YI./ - ~ (f l:" .. ., 2- :pr -
5 Lfr - S hi'l)Y-!,-, 7 0 Tll -
6 '16 Shi~h"JM as TiT ~ 

7 47 Shi& Y) C, H Sli 1Jl -
8 .L{f ~ n,1. >-..., "' l ~ f" µiJ -9 Lf1 C'.\ ·- \C, ·'l-3 ~ 4 C' 13° 1) /} (V ~j, 

10 g~ q-\o · t-J eb- IY ll 1J Y-1 r--- (Ii-
11 (.; I 9- 10 -1.-.3 tab- ~'I ::u. 0,,- t\y 
12 $"').... - Shc, hM ,~ w _.., 
13 S-3 - fti U qw/J-i,. ~ i::a: -
14 S'f - SMh -izA- r?S- ra -15 _<;T - 8qk~·Y\ sf 11' -- - .... 
16 56 r1-10 r :i.:J ~h,'3.ho,,,., 7,J. ; J1t rl--- @ 
17 ~7 1-\Qr'l.-j .ShiiU\:q)""> ,~ . ·JJJ' ~ ~ 
18 ~f - /-J l })):, 11l ~ ' J/0 ,Jr -19 $."'l , ~ ' .. •: ?8 -pt' -20 to S'n1Jh.cyn : . '7e. 'OT --
21 6/ - 5:t)J% ~,,.., ' $'8 ~ -22 6°J- .,. _ .£1:E.. ~ 'J ·11) -23 61 ' f)iJ.~ ,_ ,Jlv) /4g" ']Jr) --24 {, '-I - b '70 "_µJ -25 6S - shi!>11<t..-. / b w -26 I, ( - ~ )I~ .m --
27 C7 .,.... ~h~~"" ~8' ~ --
28 bt - el.(r 111 -tp; -
29 {, 9 ~ /18 :w --
30 'Jo - d1:- /10 7JJ' -
31 "7 ( - Sn,~no,., ~; J]}, -
32 1 ')._ -·- . l1C\ kl:\I ')"\ 8S- JR. -
33 -,J - c, t" tf/ -:p;t ' r""'2'" 
34 1Ja~11 :r,cr 
35 rPP '.V .ro Jj[ 7J f) 1(1 ;,-f} --;J /j 77,,,.,, vtJ! · 
36 c4 t .3 1 i '1 ' - - 1..6 2._r.s I 

37 s·•s.-111 - 2.. ' - - - - '] o· 8S 
38 r,q~ 3 9 <=I ., 1 - - ., '19 

'l ~ · 3( 
39 

40 -?1.- A ~ • 
ZJ I I 
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IK , f 1# fH IHl (/~Jl l f/11 

fif ,,,,,1 !,1AW<II 'IV,"','A 

ii lllllilllllllllllllllilllllilllll~HI II~ 
BEf-OR E THE HON'BLE N/\TION/\L GREEN TRIBUNAL, NEW DELHI 

OA NO 677/2024 

IN TI IE MATTER OF:­

CI-IANDER PRAKASH V ERSUS HARYANA STATE POLLUTIO 

CONTROL BOARD & ORS 

Know alltowhomthese Presentshall come thatl Urrnila Kurnari W/o Sh Krishan Kumar, H. No. 

163, Village Panjuana, Odhan, Sirsa, 1-laryana The above named Compla inant do hereby appoint 

AM IT SAHNI & ASSOCIATES 
ANKUR 

NETWORK LEGAL SOLUTIONS NETWORK LEGAi. SOI.U"I IONS 

Advocates & Legal Cons11lt111tt D-17, L. Ground Floor, GK Enclave Part-2, 

Office: D-17, LGF. Greater Kalladl New Delhi - 48 Mob: 092 12513500, 099905 13500 

Encl.we-II , New Delhi-I 10049 Ema1·1 officeofamitsahni@gmai l com 
Mob- 9625940029 - . 

Email: orr,c,bl!nmlr.if@croa~elf"'e advocate/s) to be my/ our Advocate in the above - noted case authorize him:-

C> 
C> 

To act, appear and plead in the above-noted case in this court or in any other court in which the same 

may be tried or heard and also in the appellate court including High Court subject to payment of fees separately 

for each court by me/us. 
To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review, 

revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed 

necessaryor proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage. 

To file and take back documents, to admit and/or deny the documents of opposite party. 

To withdraw or compromise the said case or submit to arbitration any differences of disputesthat may 

arise touching or in any manner relating to the said case. 

To take execution proceedings on paying separate fee. 

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other acts and 

things which may be necessary to be done for the progress and in the course of the prosecution on the said case. 

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and authority 

hereby conferred upon the Advocate whenever he may th ink fit to do so and to sign the power of attorney on our 

behalf. 
And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or h,s 

substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose. 

And I/we undertake that I/We or my/our duly authorized agent would appear in court on al l hearings and 

will inform the Advocate for appearance when the case is called . 

And I/We undersigned do hereby agree not to hold the advocate or his subst itute responsible for the 

result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate wh ich he 

shall receive and retain for himself. 

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/ us 

to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said 

caseuntil the same is paid up. The fee settle is only for the above case and above Court . I/We hereby agree that 

once the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case 

prolongs for more than 3 years the original fee shall be paid again by me/us. 

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which 

have been understood by me/us on 01-10-2024 Accepted subject to the terms of the fees. -----''----

Advocate Client 

I Identify the Signature/Thumb Impression of Below Mentioned Person, Signed in My 
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